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SECTHON 3 SUESE

GOVERNMENT QF INDIA
MINISTRY OF FINANCE
(DEPARTMENT OF FINANCIAL SERVICES

New Delhi, the ot-V2 -~ Z00F
NOTIFICATION
SO (E)- In exercise of the powers conferred by section 24 of the insurance

Regulatory and Development Authority Act. 1999 (41 of 1999} the Central Governmen!
hereby makes the following rules to amend Insurance Regulatory and Developmers:
Authornity (Salary and Aliowance payable (o, and other Terms and Conditions of Service

of Chairperson and other Members) Rules 2000, nameiy -

1 . Short Title and commencement - (1) These rules may be called the Insurance
Reguiatory and Development Authority {Salary and Allowance payable to and
other Terms and Conditions of Service of Chairperson and cther Members)
Amendment Rules, 2008

(2) These rules shall come into force on the date of their bubiiaa!zon in the officia:
Gazetle.

2 Substitution of new rule for, rule 3 - in the Insurance Regulatory and Developmen!
Authority (Salary and allowance payable to, and other Terms and Condiions cf
Service of Chairperson and other Members) Rules, 2000 { hereinafter referred to as

the said rules ). for rule 3. the following rule shall be substituted namely -

"3 Pay - The pay of the Chairperson and the whole-time members shall be
Rs.3.00 lakh per month and Rs.2 50 lakh per month, respectively, without facihity
of house and caf However, the existing Chairperson and the whole-time
members shall be offered an option by the Ceniral Government to retain their
pay and allowances together with car and house or to choose the high pay

package without house and rar’




tii}

(iti)

whole-time members who do not opt for the higher pay package as per rule 3.

Praovided that -

for the existing Chairperson and the whole-time members for norma!
replacement scales as notfied by the Central Government
Resolution No 1/1/2008-IC dated 29 08.2008 shall be apphcabile
with effect from 1 1.2008

the existing Chairperson and the whole-time members who opt for
the revised pay package as per rule 3 shall be paid as per proviso
(). above for the perod 1.1.2006 up to the date of their exercising
the option:

the existing Chairperson and whole-time Members drawing normal
replacement scale with house and car. in case they are in receipt of
any pension, the pay of such person shall be reduced by the gross
amount of pension drawn by him/her

3 Substitution of new rule for rule 2.~ Inrule 5 of the said rules, the following rule
shall be substituted. namely -

'S. Dearness Allowances and other allowances.- The existing Chairperson and

~

shall receive Dearness Allowance and other allowances, at the rate admissible to

a Group ‘A’ officer of the Central Government drawing an equivalent pay.

4 Amendment of rule 7.- In rule 7 of the said rule for sub-rule (2) and (3} the

following sub-rules shall be substituted, namely -

(2)  The existing Chairperson and whole time members who do not opt for the
higher pay package as per rule 3 shall be eligible for ctaiming house rent
allowance for the residence located n Hyderabad as admissible to a Central

Government officer of equivalent rank

{3) The existing Chairperson and whoie time members who do not opt for the
p‘ay package as per rule 3 and opt for leased accommodation in Hyderabad. he



shall be entitied (¢ rented unfurmshed accommocdation with bult up ares

measurng around 0L sguare metre for whole-time members and 350 squae

metre for the Charparson with suitable open lard ares :

inder the regulations of the concerned municipal bodies”

5 Substitution of new rule for riie 10~ Forrule 10 of the sawd rule the foliowing ruie

shall be substituted namely -

10, Transport - The existing Chairperson and whole time members who do | 10t opt
for the higher pay package as per rule 3. shall be eligible for fixed reimbursement
of an amount not exceeding Rs 7.000/ per month plus dearness allowance, for
the usage and maintenance of his personal car for transport between residence

and office”.
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